
157 Calling Attention [ 3 DEC. 1974 ] to a matter of urgent 158 
public impoitance 

CALLING ATTENTION TO A MATTER OF 
URGENT PUBLIC IMPORTANCE 

Reported hold «* of over 100 Irrigation 
Projects due to Inter-State Water Disputes 

SHRI LOKANATH MISRA (Orissa): Sir, I 
beg to call the attention of the Minister of 
Agriculture and Irrigation tc the reported hold 
up of over 109 irrigation projects with the 
Cential Water and Power Commission due to 
inter-State water disputes. 

THE DEPUTY  MINISTER IN  THE 
MINISTRY  OF AGRICULTURE AND 
IRRIGATION   (SHRI  KEDAR   NATH 
SINGH):    Sir,   AH   new,   major   and 
medium irrigation projects proposed by the   
State   Governments   have   to   be accepted by 
the Planning Commission before they are 
included in the developmental plans of the 
concerned States. The new projects which are 
sent by the State Governments are examined in 
the Central   Water   Commission   for their 
technical and economic   feasibility   as well  as  
from the  inter-State   aspects, if any. 

Where there are differences amongst the 
States over the use, distribution or control of 
waters of an inter-State river, efforts are made 
to resolve these differences, with the assistance 
of the Central  Government,  where necessary. 
In cases   where   the   disputes   cannot  be 
resolved  by negotiations,  they  are  to be 
referred to the Tribunals constituted under  the   
Inter-State Water Disputes Act,  1956.   
Consideration  of new  projects  involving  
inter-State   differences has, therefore, to be 
deferred till these are resolved.   A list   of   
such   projects had  been  furnished  to  the 
House  in reply   to   Starred   Question   No.   
802 answered     on    29th     August,     1974. 

 

The Godavari and   Narmada   water disputes 
are under adjudication. Even so, in Godavari 
Basin, one new major project in Orissa and 20 
new medium irrigation projects in Maharashtra 
were approved,  after obtaining the  concurrence 
of the basin States.   Efforts are also being made 
by the Centre to evolve a  consensus  on  further  
new  schemes in the Godavari basin  and some 
new schemes in the Narmada basin which may 
be taken up in each State without prejudice to 
their claims   before   the Tribunals.   Substantial    
progress    has been made in resolving the 
differences on the Cauvery and Ravi-Beas 
issues. Efforts   are  continuing   for   resolving 
differences relating to the Yamuna and other  
basins. 

SHRI LOKANATH MISRA (Orissa): The 
hon. Minister, in reply to the calling attention 
motion, did not throw any more light than we 
knew about it. 

[MR.   DEPUTY    CHAIRMAN   in    the 
Chair) 

Of course, It is a matter of delight that Shri 
Jagjivan Ram has been able to make a break 
through in the case of the Cauvery project, but 
there are many other projects in this country 
and many other disputes which have been 
going on for more than six years. The Gov-
ernment does not seem to have shown any 
kind of anxiety about it. The Narmada dispute 
alone, it is estimated, 
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has cost the country something like Rs. 1,000 
crores or more. The benefit that would have 
accrued, if the Nar-mada project was 
implemented normally, would have been more 
than Rs. 1,000 crores to this country and I do 
not know how much more it would have been 
if ajl the other disputes which are pending had 
been solved. It would have amounted to very 
much. As it is 100 projects are being held up 
because of disputes in many of these States. It 
is the same ruling party which has been ruling 
all these six or ten years during which period 
the dispute has been going on. They issue 
directives from the high command for the 
slightest affair to the Congress party in the 
States. They also issue directives for a change 
in the leadership and for a change pf the Chief 
Minister when it suits the "high command. 
Because it is a party thing they want to 
safeguard the interests of the party. So, they 
can take stand in issuing directives, but in 
such cases where it affects the economy of the 
country, not to the tune of Rs. 100 or Rs. 200 
crores, but to the tune of thousands of crores 
and for the last so many years, it never 
occurred to the high command to take the 
initiative and issue a directive to the ruling 
Congress States, so that they could have 
wound up their disputes and come to some 
kind of settlement thereby benefiting the 
economy of the country. Why has not that 
been done ? Let the hon. Deputy Minister or is 
he a Minister of State, I do not know, reply. 
Because there are so many changes every day 
and we expect some changes every day we 
cannot keep pace with it. I wish the hon. 
Deputy Minister became a Minister of State. 
In the short reply he gave, he said that the 
projects have been included in the Fifth Five 
Year Plan. I suppose the inclusion of a 
particular project in a particular Plan may 
become a pious wish if the dispute is not 
averted.   If the dispute is 

not wound up, can he assure me that the 
Government will go through with the projects 
in the Fifth Plan even if the disputes continue 
? If that be so, I would take it as a matter of 
delight, but is that possible ? In the case of 
these water disputes which have impeded the 
projects because of the different States not 
coming to a settlement, the Centre should take 
a strong decision in these matters and send a 
directive to the States that if they cannot settle 
their disputes within a certain period—give 
them a period of two, three, four or five 
months—the Centre would take it over, and 
give its recommendation. Since it is not done 
it is causing immeasurable loss to the country 
and I hope with the initiative that Mr. Jagjivan 
Ram has shown after he has come over to the 
Food and Agriculture   Ministry ... 

SHRI NIREN GHOSH (West Bengal); 
What initiative ? 

SHRI LOKANATH MISRA: Solution of the 
Cauvery dispute—he would not any more 
tolerate it and he would do something in this 
regard so that the national loss is no more 
tolerated by the Government or by the 
country. The country would not tolerate 
these disputes because we have plenty of 
them between the Congress rulers here and 
the States. It must be put to an end to. If he is 
not able to put an end to them, perhaps the 
entire Congress would be wiped out by the 
next election. 
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SHRI A. G. KULKARNI (Maha- , rashtra): 

Why do you not speak in i English so that we 
also understand ? 

SHRI A. G. KULKARNI: Sir, after the 
clarification given by the hon. Minister, a 
point, however, remains that in this country, 
many of the disputes are of a certain nature. 
And as has been rightly pointed out by ihim,. 
and as has been attempted in the case of 
Cauvery, an attempt can be made to create 
authorities which will do the projection as 
well as solve such petty differences which will 
arise. But may, I know from the hon. Minister 
whether he will give weightage in the overall 
plan of irrigation projects in this country to 
States which are very backward as regards 
irrigation potential ? For example, in 
Maharashtra, it is 8 to 10 per cent. It requires 
to be given more assistance for completing 
irrigation projects, particularly in the Godavari 
basin as well as other projects. So I want to 
know whether there will be an attempt made 
to create a Central authority whereby all these 
projects could be cleared and funds earmarked 
to remove the backwardness as early as 
possible so that the overall development of the 
country in regard to food production will be 
ensured. 
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:l NIREN GHOSH: Sir, I would 
like to paint' out that this water dis 
pute betwe. ant States is one 
the strangest spectacles in India. 
They say that it' is one nation, but 
when  these things  come  up  it  S€ 

And 
actually it is so. So their interests override the 
interests of the country as a whole. When 
Congress governments there in almost all the 
States, they not 'also come to a common ag 
ment. 

Now, Sir, in my State also hundreds ot  projects 
have been held up,  small as   well   as  
tubewells.   Not  only  that. I would like to 
point out, and I would like   to   seek    
clarification    from him, that the  biggest  
project   with D.V.C. was meant to be a flood 
control-! • (irrigation  project.    Out   of   the   
dams tally   proposed   to   be * lour dams have 
not been built to hold water.  It has been turned 
Li thermal power plant practically. Now. Sir, 
instead of   wntrollin the   D.V.C.   has   b< 
flood. Every year, there are rains and the 
position is the same. Not only that, Damudar 
storm water is being choked up. Rupnarain 
river which also serves the port of Calcutta, 
cannot do its job. So the Calcutta port will 
also be affected. 

SHRI JAGJIVAN RAM: What is the dispute 
there ? 

SHRI NIREN GHOSH: There is dispute 
between Bangladesh and us as regards the 
Ganga water. You won't clarify these things. I 
do not know because you have not revealed 
anything to us. 

SHRI JAGJIVAN RAM: I do not think 
there is any dispute about D.V.C. 

SHRI NIREN GHOSH: Will the link 
canal linking Brahmaputra and Ganga 
which can only save the southern basin 
of the entire belt both of Bangladesh 
and of our country and also the port 
of Calcutta, be put into operation ? 
This is a big dispute. There is dispute 
also about the upper reaches of Ganga. 
Innumerable projects have been under 
taken. Nobody knows when Farakka 
would receive 40,000 cusees of water, 
if at all. I do not want to quarrel on 
that. If the link canal is undertaken, 
it  will  benefit  Bai h  and  India. 

That is true.   But there is dispute between  
Bihar  and  Bengal  about D.V.C. o whether 
there should be one Corporation,   where   
should   be   the   Head Office, what  should be 
the  assets and how  the  water  and power 
should  be divided.   It is continuing.   It has 
come up  to  this.   Now,  the D.V.C.   has  be-
come a source of sorrow for West Bengal  
because of this dispute.   I do not know why 
these dams were not undertaken   and   how   
these  disputes  would be  settled.   It   should  
be   possible  at '   where the  Governments  
are  run your   party.   The   Danubian   coun-
could solve their problems.    Why are we not 
able to settle our disputes even  though we  are 
one country ?  It is  because the Congress 
Party-is  fanning up chauvanist sentiments in 
each State in order to stabilise their leadership  
and setting   one   people . against another.  
This is becoming the practice. It is a very 
dangerous thing.   I w. favour  a  settlement.   
As the  Governments  are run  by one party, 
can you give  us  some  assurance ?  There  is  
a break in the Cauvery dispute. Narbada 
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dispute is pending for a long time. Will you 
be able to persuade the State Governments to 
come to a settlement ? Will there be a 
settlement between Bangladesh and India 
regarding Ganga and Brahmaputra ? Will the 
D.V.C. dams which were in the original plan 
and have not been taken up, be taken up ? 
Every year, there are floods and inundation. 
Will the dispute between Bengal and Bihar 
regarding D.V.C. be settled ? s 

SHRI JAGJIVAN RAM: Serious dispute 
between Bihar and West Bengal. It was a 
composite project, Sir, as originally 
conceived in the Damodar Valley. So far as 
West Bengal was concerned, it was a flood 
control-curo-irrigation project and so far as 
Bihar was concerned, it was a power- project. 
I don't think there is any serious dispute 
between the Governments so far a? the 
Damodar Valley is concerned. As far as 
Farakka is concerned, well, we are talking 
with the Bangladesh Government. Recently, a 
delegation of our engineers visited Dacca and 
the process of negotiation will be continued 
further and let us hope that a satisfactory 
arrangement, satisfactory to both the 
countries, will be evolved. So far as West 
Bengal, Bihar etc. are concerned, there is 
something about the Subarnarekha and I think 
if all these'. Governments will sit together, let 
me hope, a satisfactory arrangement can be 
evolved on the various schemes that are 
pending in the Subarnarekha. 

SHRI N. G. GORAY (Maharashtra): Sir, 
this question of utilization of our river waters 
has been discussed in this House many times. 
And what surprises me. is that the Treasury 
Benches are always trying to blunt the edge' 
of this particular question. Sir, to my mind, a 
country which is suffering from the scarcity 
of foodgrains, which is also suffering from a 
power shortage, is not in a position to allow 
the water disputes to go on endlessly. Sir, just 
now, the  Irrigation   Minister   told us   that 

after all there must be some sort of an 
understanding between the States, Quite so. 
But how long are the disputes to continue ? It 
seems that there is  no end to it. That is why I 
am asking, Sir, if you are really suffering 
from shortage of foodgrains and almost every 
year you have to go out to find whether food 
is available in other countries, then is it not 
surprising that we are allowing to go waste 
the resources that we have ? As my friends 
here pointed out, and I have poii out so many 
times in this House when Shri Pant was in 
charge of this particular portfolio, the 
Narmada alone is causing a loss of nearly Rs. 
1500 crores a year because we are not 
utilizing its' water for irrigation as well as for 
hydroelectric power. This is one instance. So, 
I would like to ask the Minister: Is it not 
proper that there should be some limit beyond 
which these disputes should not be allowed to 
continue between the States. He himself has 
admitted that because every Chief Minister 
will try to safeguard the interest of his own 
State—not only safeguard the interests but 
also try to get the maximum—obviously, Sir, 
there is not likely to be any consensus emerg-
ing out of it. And that is why there is every 
necessity of having an arbitration or 
somebody who will say, "Well, we have heard 
your argument. Now, this is the decision." So, 
Sir, we come to this that there ought to be a 
national irrigation or water policy. And unless 
we evolve some national policy, Sir, these 
disputes will continue. 

SHRI JAGJIVAN RAM: What is your 
suggestion ? 

SHRI N. G. GORAY: I have made the 
suggestion to Mr. Pant also. At that time he 
agreed. And I am making it again that you 
should put a time limit that unless the Chief 
Ministers or those States concerned come to 
an agreement within two years or three 
years, the ultimate "decision will be of 
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the Central Government or the Central 
authorities or whichever authority you create. 
You cannot allow these things to continue. 
Can't you see the anomaly in this that on the 
one hand you waste all your power and 
irrigation potentiality and on the other yoij go 
on trying to get food from other countries ? I 
mean that itself is ridiculous. After ali, if a 
country like America were to ask you, why is 
it that you are not utilizing your water and 
why is it that you are coming to our country 
every year asking for food, then what is the 
answer that you can give ? Therefore, I am 
saying that first of all the urgency of the 
situation must be seen and the Government 
must put its foot down and say "Beyond two 
years we won't allow the States to continue 
this line". That is number one. 

Now, as regards the facts, I do not know 
whether the Minister has seen this paper. This 
was prepared by the Government of 
Maharashtra and its title is "Material for the 
meeting of the Chief Minister with the Members 
of Parliament from Maharashtra". Sir, we were 
not fortunate enough to be invited for this 
meeting but it seems the Congress members . 
alone were invited to the meeting and they have 
distributed this particular paper. The date is 5th 
of November, 1974 . . . (Interruption by Shri 
Rajnamin)... I do not know because I was not 
invited. This is a paper which was circulated on 
the 4th November, 1974. It means that it is a 
very recent paper. and I do not know whether 
any decisions have been taken ^fter the 14 th of 
November. There, Sir, what they v  say is—I 
will read it out: 

"The   reasons    why    Maharashtra 
would like to stress the earlji clearance  of 
all these projects are quite ' well known.  
However,  for  the  pur- 

poses  of   record   it   may  be  stated 
that— 

(1) Maharashtra is the second 
lowest State in India ranking only 
above Madhya Pradesh and with 
only about 10 per cent irrigation 
against the all India average of 
27 per cent. 

(2) The per acre water availability or 
ultimate potential for iiLigation in 
Maharashtra is known to be the lowest in 
India. 

(3) The variability of annual rainfall 
in Maharashtra is known to be very high, 
the monsoons have been erratic and 
consequently vast areas frequently face 
semi-famine conditions." 

In the context of all these, the hold up of 
Maharashtra's Irrigation and Power Projects 
in the C.W. & P.C-for years is very 
distressing and we wish that the Ministry of 
Irrigation and Power push up our projects 
as anti-famine remedies, and for making 
good the severe power shortage. 

In the matter of Hydro power projects, 
the shortage of power experienced by 
Maharashtra is quite well-known and the 
power generation from hydro schemes at 
the foot of the dam power houses would 
help reduce the gap to some extent. 
Maharashtra has proposed Pawana and 
Girna Hydro Electric Projects with power 
houses at the foot of 'the dams but the C.W. 
& P.C.'s clearance is not forthcoming for 
three to four years, for reasons not clear to 
us, particularly when no additional 
utilisation is involved." 

I would like to know why is it that so many 
projects are being held up, even these power 
projects when the dams have been completed. 
What they want is clearance and we know 
that Maharashtra is   suffering   from power 
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famine. That is why I would like to say that 
some of these projects at least should be 
cleared as soon as possible. We have them 
there for three or four years and the sooner 
you decide upon them the better. 

SHRI JAGJIVAN RAM; I cannot say about 
individual projects. Notice will be necessary 
for that. So far as the sentiments expressed by 
the lion. Member are concerned, well, every-
body agrees that they should be expedited. 
But I wish he could have suggested some 
effective methods by which we could force 
the State Governments to come to an 
agreement. 

SHRI N. G. GORAY: Put a time limit of  
two  years. 

SHRI JAGJIVAN RAM: I wish that would 
have worked. There is no time-limit laid 
down for tribunals. Cases have been referred 
to tribunals, arbitrations have been done. All 
the methods have been tried. No new method 
has been suggested by the hon. Member— 
though I agree with the sentiments 
expressed—that the disputes arising between 
States are resolved to their satisfaction and 
work proceeds. 

'MR. DEPUTY CHAIRMAN: Mr. K. R.  
Ganesh- to  make  a  statement. 

STATEMENT BY MINISTER 

Progress of drilling work at Bombay High 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH): Sir, I 
visited the Sagar Samrat on the 27th of 
November, 1974, and I consider it my duty to 
report,to Parliament the good work that is 
being done in the Bombay High offshore 
operations. 

As the Hon'ble Members are aware, the first 
well drilled by Sagar Samrat in February this 
year in the Bombay High structure, led to a 
discovery of oil which was described as 
"significant" at that time. The second well was 
spudded on 5th October and drilled to the 
main horizon. The preliminary tests confirmed 
the results obtained from the first well. The 
conventional production test was carried out 
from the 18th to 23rd of November and it 
showed a good flow of oil. Oil has been found 
in the limestone layers cf the Bombay High 
Structure. It is a new feature of oil exploration 
in India that oil has been found for the first 
time in limestone. We have so far got oil in 
India in sand stone layers only in the enshore 
areas. The limestone pay zones have been 
profilic producers of oil in the Middle East. It 
was therefore decided to carry out an 
acidization test since acidization is one of the 
established techniques for well-stimulation in 
limestone reservoirs. The acidization tests 
were commenced on 25th November and were 
continued till the 30th. The tests confirmed the 
earlier hypothesis that acidization would 
substantially increase the productivity. Until 
some further wells are drilled, I would not like 
to hazard a guess about the potential of 
Bombay High, but I have no hesitation in 
saying that it is our biggest discovery so far,. 
and should lead us well towards self 
sufficiency. The yield of oil from our offshore 
wells is several times more than that of our 
best onshore wells. 

I fell confident that production from this 
well could be anything between 1500 barrels 
to 2.500 barrels a day although the quantity 
cannot be specified just now because several 
more days will be required for a stabilised 
testing. We do not wish to use up precious 
time on this. The Sagar Samrat is already 
jacked down and is immediately being moved 
to the next site. 


